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like to do anything by half measures and he would 
like the full thing. I recall that there was a commitment 
on this very floor of Parliament by the P.V. Narasimha 
Rao Government that the Government would bring a 
c o m p r e h e n s i v e  b r o a d c a s t i n g  law w h i c h  w o u l d  
inc lude  the Prasar  Bhara t i  and  the  Regu la to ry  
Authority and it was done as a consequence of the 
Supreme Court Judgement .  I would l ike to know 
whether the Prasar Bharati amendment is going on, 
whether  it w i l l  form par t  of the  comprehens ive  
broadcasting law and whether it will also incorporate 
the Supreme Court judgement and its observations 
regarding the Regulatory Authority. I would also like 
to know as to how long it will take for the Government 
to bring it before the Parliament so that we get the 
opportunity of discussing ~t here. 

S H R l  C M I B R A H I M  : S i r ,  I have  a l ready  
answered this question. i think the hon Member was 
not present here at that tlme But I am very happy to 
answer rt a g a i n .  Def in i te ly  w e  want  to  b r ~ n g  a 
comprehensive Bil l. We will keep all the aspects in 
view 

As far as the interim report 1s concerned, I agree 
that there are certain cases where we need the 
in ter~m report. But in this case. 11 I take the mterim 
report I cannot d o  any th~ng .  So,  I did not demand for 
the interim report. I asked them to grve a full and 
Imal report. They have extended the tlme till the 31st 
July and once the report comes,  as I told earlier 
a l s o ,  we will ~ n v o l v e  s p e c ~ a l l y  a l l  t h e  fo rmer  
In fo rmat ion  a n d  B r o a d c a s t i n g  Ministers i n  the  
d~scussions.  I will have lndiwdual d l scuss~on  with 
them and also wlth all the polltlcal partles We will 
upho ld  the Government ' s  p rogramme also The 
p r e v i o u s  G o v e r n m e n t  a lso  had  m a d e  th ls  
commltment We know it That is why I made it clear 
that this Prasar  B h a r a t ~  Bi l l  shou ld  be passed  
unanimously. 

SHSI K P SlNGH DEQ Sir, the commltment was 
tha! the Prasar Bharat~ and the Regulatory Author~ty 
will be components will be part and parcel of the 
cornprehenslve broadcastlng law Is this Government 
separate ly  ge t t lng  t h e  Prasar  B h a r a t l  t h e  
comprenenslve broadcast~ng law and the Regulatory 
Autbor~!y or will they all be part of the comprehensive 
brsadcasting law? 

ME SPEAKER I think what the Mmister has 
sa l t  1s :hat he has not taken any flnal vlew He IS 

collectlr,g all the Inputs 

SHF? K P SINGH GEC Sir he is answering on 
tne Interim report of the Expe!t Somm~ttee That was 
no: my  quest lon The cr,mmttrnent was tha l  the 
comprehensive r,roadcas:ing law wouid ~ncorporate 
Ihe Supfeme Sour! Judgemenr and the observations. 
the P,egliialory Authoriry and ths Prasar Bharat~ What 
IS  the  p resen t  s ta te  of the c o m p r e h e n s i v e  
brcadcast lng law? I wan! t~ Know whether 11 w111 
Incorporate all these thmgs or whelher thuse thlngs 
are comlng separately 

SHRl C.M. IBRAHIM : Sir, again and again I am 
saying that after getting the report of the Commlttee, 
if we are thinking of a comprehensive Bil l. 

[Translation] 

I would see as to how it can be incorporated. I 
would consider al l  the suggest ions given by you  
prior to presenting the report to the Parliament. 

[English] 

SHRl SONTOSH MOHAN DEV : Mr. Speaker, Sir. 
is the Minister aware of the fact that there are six 
former In format ion and  Broadcas t ing  M in is te rs ,  
including you, present in the House? 

MR. SPEAKER : All of then will be given equal 
opportunity. 

[Translation] 

C o n r t i t u t l o n  of Separate B o d i e r  

t 

' 2 5 .  DR MAHADEEPAK SlNGH SHAKYA 
PROF. PREM SlNGH CHANDUMAJRA 

Wil l  the Minister of WELFARE b e  p leased 
state 

(a )  whether several committees constituted 
the Governmerit dur ing the prev ious years have  
recommended to constitute separate bodies for Local 
Self-Government in  the tribal d o m ~ n a t e d  areas for 
the welfare of the trlbes, 

(b) if so, the progress made In the ~mp lementa t~on  
of the above recommendat~ons, and 

(c)  the tlme by whlch separate bodms are likely 
to be const~tuted for Local Self-Government In the 
tribal dominated areas? 

[English] 

THE MINISTER OF WELFARE (SHRl BALWANT 
SINGH RAMOOWALIA) ! a )  Department of Rural 
D e v e l o p m e n t  In M ~ n ~ s t r y  of R u r a l  A r e a s  a n d  
Employment  and  Min ls t ry  o f  U r b a n  A t l a ~ r s  and  
Employment had set up two separate Commltlees ot 
M Ps and Experts to make recommendat~ona on  the 
salient f e a t u r e s  o f  t h e  law f o r  extending the  
provisions of Cons t~ tu t ion  (73rd Amendment)  Act.  
1992 a n d  ( 7 4 t h  A m e n d m e n t )  Ac t ,  1 9 9 2  l o  I h e  
Scheduled Areas whlch are pre-dommantly mhablted 
by the Scheduled Tribes 

(b)  and fc j  Both the Committees have subm~l ted  
the11 r e p o r t s  t o  t h e  G o v e r n m e n !  o l  l n d ~ a  The  
Depar tment  of R u r a l  A reas  a n d  e m p l o y m e n l  1s 
actively processing the matter In consu l ta t~on  wi lh 
c o n c e r n e d  A d m i n ~ s t r a t i v e  M ~ n i s t r i c r s  a n d  S ta re  
Governments for ~mplement ing the recommendr t~ons  
contained In a ioresald reports M ~ n i s t r y  of Urban 
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Affairs and Employment have also initiated a dialogue 
with Ministry of Rural in this connectlon. 

[Translation) 

D R .  M A H A D E E P A K  S l N G H  SHAKYA . M r .  
Speaker, Sir, my quest ion f rom the hon. Welfare 
Minister was regarding separate bodies I had asked, 
whether several committees constituted by him lor 
the  welfare of Scheduled Castes and Scheduled 
Tribes have sent their recommendations to him for 
the  cons t i tu t ion  of s e p a r a t e  bodies' You have 
a l ready  a d m l t t e d  tha t  y o u  have  r e c e ~ v e d  such 
recommendations. Scheduled Castes and Scheduled 
Tribes are bemg exploited po l~ t~ca l l y ,  economcal ly,  
soclally and educatronally and we feel that we have 
not b e e n  able to  s lop  thls exp lo r ta t~on  For this 
p u r p o s e ,  t h e s e  c o m m l l t e e s  h a v e  sen t  t h e ~ r  
recommendations to  you  to  constitute a Separate 
body so that It may think over in thls regard properly 
You have s a ~ d  in your reply thal almost four years 
have passed since 73rd and 74th Amendments were 
made In 1992 In thls case ellher you say that you 
do not rely on  the Par l~amentary Comm~ttees and 
only  then  y o u  h a v e  const l tu ted the cornmlttees 
comprising o l  other experts I would like l o  ask you 
whether Expert Commltlees constltuted hy you conslst 
of experts belonging only lo  Scheduled Castes and 
Scheduled T r ~ b e s  slnce only wearer knows where 
the shoe pinches? 

SHRl  BALWANT S lNGH RAMOOWALIA Mr 
Speaker ,  S l r ,  t h e  t w o  committees w h ~ c h  were 
c o n s t ~ t u l e d  compr ised o l  the hon Members and 
experts both They presented the report In 1995 The 
recommendal~ons of the commlllees whlch are w~th ln  
the ambll of Schedule 5 - 6  pertalnlng to frlbal areas 
should b e  considered In accordance w ~ t h  the splrlt 
of 7 3 r d  a n d  7 4 t h  Amendment  w h ~ c h  g lves  
admlnlstratlve power to local bodles and 11 should 
b e  extended by lncorporat lng age old tradtt lons. 
mode o l  lmparlrng ju t~ce and also krepmg In mmd 
the resources of the t r~ba ls  The conimlttees have 
presented t h e ~ r  reports on these Ilnes I have sald 
that 11 IS under conslderat~on and deep study 1s going 
on that ( Interrupr~ons i 

DR M A H A D E E P A k  S INGH SHAKYA MI 
Speaker Sir, 11 IS my second supplementary questlon 
The hon M~nls ter  has rep l~ed  to my questlon but he 
drd no1 make I! clear I nm no1 ~nterested In members 
01 the c o m m ~ l l o e s  because every ccmmlt lee has 
members I wanted l o  know whether tho members of 
the co rnml t te rs  cons f l tu ted  by you  and exper ts  
n o m l n a l e d  b e l o n g e d  l o  Schedu led  Cas tes  and  
Scheduled Trlbes? Whal IS the11 number? My second 
questlon IS (Inferrupfrons l 

MR SPEAKER Now ask the se iond  quesllon 
qulc kly 

Wrltfen Answers 

DR. MAHADEEPAK SlNGH SHAKYA . I am asklng 
the same. You had stated in  your reply that you had 
contacted State-Governmenls and the Ministry o f  
Urban Affairs and Employment and that the work 
was in full swing. I would like to request you to flx 
a limit of works done during 1992-1996 1 would also 
l ike t o  k n o w  t h e  t i m e  b o u n d  s c h e m e  l o r  t h e  
constitution of these bodies and the t ime by whlch 
thls scheme will materiallsed. 

SHRl BALWANT SlNGH RAMOOWALlA : You do 
not glve an opportunity to give c lear  reply. S h r ~  
G ~ l e e p  Slngh B h o o r ~ y a  was the Chai rman of that 
Committee. Secondly, we have clearly stated in  the 
common mlnlmum programme, rural programme of 
Unlted Front that 

[English] 

'The Un~ted  Government will also study 

MR SPEAKER : The Ouestron Hour IS over 

WRITTEN ANSWERS TO QUESTIONS 

Outstanding Amount  o f  P.F. o f  Beed i  Workers 

'22 SHRl K PRADHANI Will the M~nrster of 
LABOUR be pleased to stale : 

(a)  the number of Beedr workers whose provident 
fund IS regularly deposited by the factory owners 
w ~ t h  concerned  author^! es Slate-wlse, 

(b)  the amount of prov~dent  fund whlch IS stlit 
outstand~ng aga~nst  Beedl tactory owners State-wise 
and 

( c j  the steps taken!proposed to be taken by the 
Gsvernment In t h ~ s  regard? 

THE MINISTER O F  L A B O U R  ( S H R l  M 
ARUNACHALAMI ( a )  to (c )  A statement IS  enclosed 

STATEMENT 

---,-, .-.-. 
S Name of Slatel  As on As on 

No R e g ~ o n  3 1 1 2 9 5  3 1 3 9 6  
No of EPF Amount of 
subscrlbers EPF Arrears 

In Beedl (Rs In lakhl 
Industry 

1 2 3 4 
. 

1 Andhra Pradesh 4,31.021 1 1  62 
2 Blhar 28.322 201 89 
., . -.-.*-- --.-. 7- .---.- ---..----..--.- 


